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Shri Dinesh Singh: To find a set-
tlement pcacefully, because it is our
hope that we shal] be able to put
across our point of view to them,

14.15 hrs.
BANARAS HINDU UNIVERSITY
AMENDMENT BILL—Contd.

The Schedule

Mr. Deputy-Speaker: The House
will now take up further clause-by-
clause consideration of the Bill further
to amend the Banaras Hindu Univer-
sity Act, 1915, as passed by Rajya
Sabha, Shri Bal Krishna Singh will
continue his speech.

The Minister of External Affairs
(Shri M. C, Chagla): Sir, before you
do that, I have an application to make.
Yesterday, when you were not in the
Chair, clause (2) was deleted from
the Bill. In clause (2) the words “the
Banaras Hindu University Act (here-
inafter referred to as the principal
Act)” were there. Now, we have to
move a consequential amendment to
clause 3, which is a formal techmcal
amendment.

Mr. Deputy-Speaker: You can give
notice of the amendment. We will cake
it up at the end.

Shri M. C. Chagla: It is a purely
technical and drafting amendment.

Mr. Deputy-Speaker: Then you will
have to move for the suspension of
the rules.

Shri M, C. Chagia: Very well,
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I beg to move;

(i) Page 19, line 8,—

for “Kashi Vishwavidyalaya”
substitute  “Banaris Hindu
University” (14)
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(ii) Page 22, line 5—

for “Registrar” substitute “Vice-
Chancellor” (15)

(iii) Page 22,—

omit lines 13 to 20. (16)

Shri M. C. Chagla: Sir, I oppose the
amendments. We have given power to
the Registrar only with regarq to
c'ass IV staff and, what is more, we
have provided a right of appeal to the
Vice-Chancellor, What my hon. friend
wants is that the Vice-Chancellor
should deal with all these petty mat-
ters relating to class IV Officers. I do
not think there is any justification for
that,

st aregew fag @ gz wigFe
wnRIfes # oA §L

Mr. Deputy-Speaker: Do you want
to press your amendments to vote?
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Mr. Deputy-Speaker: Has the hon.

Member the leave of the House to
withdraw his amendments?

Some hon, Members: Yes.

Amendments Nos, 14, 15 and 16 were,
by leave, withdrawn.

Amendments made:
(i) Page 25—

after line 38, add “From the Fa-
culty of Law 1” (50)

(ii) Page 37, line 5—

for “1965” substitute “1966” (51)
(iii) Page 44, line 14,—

for “1965” substitute “1966” (52)
(iv).Page 44, line 27,—

for “1965" substitute “1966” (83)
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(v) Page 50, line 26,—
for “1965” substitute “1966”
(vi) Page 53,—

after line 21, insert—

(54)

“16. Department of Sociology

17. Department of
Science” (55)

Library

(vii) Page 54,—
for line 31, substitute—
“1. Department of Vocal Music

2. Department
Music

of Instrumental

. Department of Musiocology

. Department of Painting
. Department of Plastic Arts

. Department of Applies Arts”
(56) 2
(Shri Bhakt Darshan)

o oo W

Mr, Deputy-Speaker: I will now
put the Schedule to the vote of the
House,
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Mr, Deputy-Speaker: All right
1 will put the amendments to the
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[Mr. Deputy-Speaker]
He must speak on all the amendments.
I am giving him a special chance.
Normally, a member cannot speak
twice,

Shri Bal Krishna Singh:
move:

(i) Page 24, line 36,—

I beg to

add at the end—

“but where there is only one
department in the Faculty and
there are more than one pro-
fessors, professors shall by
rotation according to seniority
act as the Dean of the Fa-
culty”. (17)

(ii) Page 25, line 6,—

for “Dean” substitute ‘“Principal”.
(18)

(i) Page 26—

for line 7, substitute—

‘“Three Principals of the Colle-
ges maintaineq by the Uni-
versity by rotation according
to seniority 3”. (19)

(iv) Page 28,—

after line 31, insert—

“(iva) One Principal of the Co!-
leges maintained by the Uni-
versity, other than Women’s
College, by rotation according
to seniority 1”. (20)

(v) Page 29, line 8,—
for “17" substitute “18". (21)

(vi) Page 31,—
after line 40, insert—

“(ixa) All Principals of Colle-
ges maintained by the Univer-
sity”.  (22)

(vii) Page 32, line 33,—
for ‘“Madan Mohan Malaviya

Kashi Vishwavidyalaya” substi-

tute “Banaras Hindu Univer-

sity”. (23)
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(viii) Page 33,—
after line 36, insert—

“(vi) Two Principals of the Col-
leges, maintained by the Un:-
versity, other than the Wo-
men’s College, by rotation
according to seniority.”. (24)

(ix) Page 48, line 24—
for “Madan Mohan Malaviya

Kashj Vishwavidyalaya” substi-

tute “Banaras Hindu Univer-

sity”. (26)

(x) Page 49, lines 7 gnd 8,—
for “Madan Mohan Malaviya

Kashi Vishwavidyalaya” substi-

tute “Banaras Hindu Univer-

sity”. (26)
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Shri M. C. Chagla: I have very
great respect for my hon, friend, Shri
Bal Krishna Singh. I know how much
he is interested in the Bill and what
active interest he took in the Joint
Committee, but I am afraid, he has
not realised the scheme of this Bill.
We are doing away with colleges; the
only two colleges, which will remain
in Banaras, will be the Women’s Col-
lege and the Medical College and they
have got representation. We are con-
verting colleges into departments and
the heads of departments will get re-
presentation in the faculties. That is
why I cannot accept his amendments.

3420

There are three amendments of my
hon, friend which ] will accept, name-
ly, amendments Nos. 23, 25 and 26,
because they deal with the change of
the name which we adopted yester-
day.

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan): I
am moving another amendment, No.
93.

Amendment made:
Page 19, line 9,—

for “Kashi Vishwavidyalaya”.
substitute “Banaras Hindu Un‘-
versity”. (93)
(Shri Bhakt Darshan)
Mr. Deputy-Speaker: The question
is:
(i) Page 32, line 33,—
for “Madan Mohan Malaviya
Kashi Viswavidyalaya”.
substitute ‘Banaras Hindu Uni-
versity”. (23)

(ii) Page 48, line 24—

for “Madan Mohan Malaviya
Kashi Vishwavidyalaya”
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[Mr. Deputy-Speaker]
substitute “Banaras Hindu Uni-
versity”. (25)
(iii) Page 49, lines 7 and 8,—
for “Madan Mohan Malaviya
Kashi Vishwavidyalaya”

substitute “Banaras Hindu Uni-
versity”. (26)

The motion was adopted,

Mr, Deputy-Speaker: 1 shall put the
remaining amendments to the Sche-
dule.

Amendments Nos. 17 to 22 and 24
were put and megatived.
Mr, Deputy-Speaker: The question
is:
“That the Schedule, as amended,
‘stand part of the Bill.”
The motion was adopted,

The Schedule, as amended, was added
to the Bill.
Clause 1—(Short title and commen-
cement.)
Amendment made:
Page 1, line 4,—
for “1966”  substitute
(41)

“1966”

(Shri Bhakt Darshan)

Mr. Deputy-Speaker: Amendment
No. 28 is the same as Government
Am:ndment No. 41; so, that is barred
now.

The question is:

“That clause 1, as amended,
stand part of the Bill.”
The motion was adopted.

Clause 1, as amended, was added to
the Bill.

Enacting Formula

Amendment made:
Page 1, line 1,—
Jor “Sixteenth” substitute—

“Seventeenth” (40)
(Shr4 Bhakt Darshan)
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Mr. Deputy-Speaker: Amendment
No. 27 is the same as Government
amendment No. 40; so, that is barred
now.

The question is:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion was adopted,

The Enacting Formula, as amended,
was added to the Bill.

The Title was added to the Bill,

Shri M. C. Chagla: Sir, under rule
93(3), where I am permitted to move
formal amendments, I move: —

Page 2, line 13,—
for “principal Act” substitute—
“Banaras Hindu University Act,

1915 (hereinafter referred to as
the prineipal Act)” (84)

The reason why it is formal ig that
the words “principal Act” were de-
fined in clause 2 and now that clause
2 has been deleted, we have to define
them somewhere. Therefore we must
dcfine it in clause 3. I submit that it
is purely formal, of a drafting nature
and technical. *

Mr. Deputy-Speaker: The question
is:
Page 2, line 13,—
for “principal Act” substitute—

“Banaras Hindu University
Act, 1915 (hereinafter referred
to as the principal Act)” (94)

The motion was adopted.
Shri M. C. Chagla: Sir, I beg to
nove:
‘“That the Bill, as amended, be
passed.”

Mr. Deputy-Speaker: Motion mov-
ed:
“That the Bill, as amended, be
pmed."
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Shri Krishanpal Singh (Jalesar):
Sir, T agp very glad that the House
has agreed to retain the old name of
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the Banaras Hindu University. I was
from the beginning opposed to any
change to be introduced in the name of
this University. Most of the discussion
that we hag yesterday was in con-
nection with the change of this name.

In that connection I want to bring
to the notice of the House a few more
facts which have be supplied to me
by Shri Dave, who is the nephew of
the late Sir Sundar Lal, one of the
foundcrs of the University, and I hope
you will permit me to read out a few
quotations from a note which he has
sent me. While sending this note he
hag particu’arly asked me to read out
certain portions so that the Members
of this House may be acquainted with
them and, if this question comes up
before the House again, they may be
able to keep these facts in view.

One of the first things which he lLas
said in this note is that quite a long
time back a commission was appoint-
ed under the presidentship of Sir Wil.
liam Hunter and even then this ques-
tion or objection to a denominational
institution was raised. This is what the
Commission recorded:—

‘“a University like the one pro-
posed where all colleges, schools,
institutions would be open to
students of all creeds and classes
and which would also provide for
re’igious education not compulsory
for all. It was thought that ins-
truction in Government institu-
tions which was secular was out
of date and, therefore, certain
hours could be set apart one spe-
cific conditions for religious ins-
tructions which was necessary
along with other factors for the
formation of character.”

Thig is one of the very important
things which the Commission said.

It is rather a lengthy note. T shall
not take much time of the House and
shall read just one or two extracts.

Mr. Deputy-Speaker: We hav‘e al-
ready excceded the time allotted.
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Shri Hari Vishnu Kamath (Hoshan-
gabad): That happens very often.

Mr, Deputy-Speaker:
precedent.

It is a bad

Shri Hari Vishnu Kamath: I agree,
but there have been so many bad
precedents. The House is master of the
situation.

Shri Krishnapal Singh: Another
very relevant quotation is from Pan-
dit Madan Mohan Malaviya’s speech
when the original Bill of the Banaras
Hindu University was introduced in
the Imperial Legislative Council. This
is what he said:

“Hon, Members have taken ex-
ception to the proposed Univer-
sity on the ground that it will be
a  sectarian University. ... My
Lord, the University will be a ce-
nominational institution but not a
sectarian one. It will not promote
narrow sectarianism but a broad
liberation of mind and a religious
spirit which will promote bro-
therly feeling between man and
man. Unfortunately, we are all
aware that the absence of secta-
rian religious Universities, the ab-
sence of any compulsory religious
education in our State Universi-
ties has not preventeq the growth
of sectarian feeling in the country
....I look forward to the time
when the students who will pass
out of such Universities will meet
each other in a closer embrace as
sons of the same motherland than
they do at present.”

Then, there are quotations from Dr.
Rash Behari Ghosh, Shri Surendra
Nath Banerjee, Sir Gooroodas Banerji
and others. But as there is no time at
my disposal, I do not read them.

Mr, Deputy-Speaker:
Minister.

The hon.
Some hon. Members rose—
'

Mr. Deputy-Speaker: No more spee-
ches.

NOVEMBER 16, 1866 B.H.U. (Amdt.) Bill 3426

Shri Sham Lal Saraf (Jammu and
Kashmir): I want to take just a mi-
nute,

Shri Raghunath Singh: Sir, he pilot-
ed the whole thing and took lot of
pains and he was most of the time in
the Chair.

Mr. Deputy-Speaker: All right.

Shri Sham Lal Saraf: Mr. Deputy-
Speaker, Sir, I congratulate the House
and the hon. Minister for the manner
in which they have piloted this Bill
and is being passed by the House Be-
fore this Bill came here, there were
misgivings in some quarters about the
unpleasant consequences that it will
have. I congratulate the hon, Minister,
about whom a number of misgivings
where there in some quarters, for the
way in which he has piloted the Rill.
1 am very happy and I hope that it
will certainly remove all the misgt-
vings and lead to correct atmosphere.
The next will be the Aligarh Muslim
University Bill and I am sure he will
be able to pilot it through so that there
is no misgiving at all in any quartet
in the minds of any minority commu-
nity.
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Shri M. C. Chagla: Sir, may I crave
your indulgence? Again, in Statute 40,
p. 45, line 6, for “Madan Mohan Mala-
viya Kashi Vishwavidyalaya” substi-
tute ‘“University” and in Annexure,
p. 53, lines 3 and 4, for “Madan Mohan
Malaviya Kashi Vishwavidyalaya”,
substitute “Banaras Hindu University”.
This is purely formal.

Mr. Deputy-Speaker: These are all
consequential amendments. Wherever
it is mentioned as ‘Madan Mohan
Malaviya Kashi Vishwavidyalaya”, it
will be substituted as “Banaras Hindu
University”.

I take it that the
with it

House agrees

Several hon. Members: Yes.
Amendment made:
(i) Page 45, lines 3 and 6,—

for “Banaras Hindu University
or the Madan Mohan Malaviya
Kashi Vishwavidyalaya”.
substitute—
“University” (98)

(ii) Page 58, lines 3 and 4,—

for “Madan Mohan Malaviya
Kashj Vishwavidyalaya”

sudstitute—

“Banaras Hindu University”
o (96)

(Shri M. C. Chagla)
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Shri M. C. Chagla: Sir, may I say
this in conclusion? A pew chapter
is being opened in the history of the
Banaras Hindu  University and
I hope it will be a glorious chapter.
For 8 long years, this University has
functioned under the shadow of an
ordinance, I say ‘ordinance’ because
the ordinance was passed 8 years ago
which was ultimately regularised. It
functioned with a nominated Execu-
tive Council and with a nominated
Court and ever since ] became the
Minister, I felt that this thing should
be changed and that the University
should be restored to its prestine glory.

Today, as I said, we have a first class
Vice-Chancellor and I hope he will
give to the University the lead worthy
of that University. It is my hope and
prayer, although I am no longer the
Education Minister but it is a prayer
which comes from my heart, that in
days to come the University will add
fresh laurels to its great name. The
University is known not only all over
India but it is known also abroad.
The University has produced scholars
who have become famous, some of
them internationally famous, and I
hope and trust that the fame of the
University will spread still further.

I am thankful to my friend, Shri
Raghunath Singh and others who have
said kind words about me. The tribute
is not due to me. The tribute is due
to Parliament. In the Select Com-
mittee, 1 had wonderful cooperation
from the Members. Both in the other
House and in this House, the Members
have been very cooperative and,
therefore, it the credit is all
due to Parliament. Of course,
it is to be put on the statute
book subject to the Rajya Sabha
adopting the amendment which, I
think, it will do. I must not say any-
thing about that House but, after all,
I am the leader of that House and I
hope to persuade the Rajya Sabha to
accept the amendment which this
House has passed. After all this is
the House of the People and T am sure
the Upper House will accept it. As
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[Shri M. C, Chagla]
I said, I say the credit is entirely due
to Parliament.
. Mr, Deputy.Speaker: The question
18
“That the Bill, as amended, be
‘passed.”

The motion was adopted.

Shrl Hari Vishnu Kamath: Sir, be-
fore you proceed to the next item,
I rise on 3 point of order on this item
which has just concluded. The House
has disagreed with the amendment
made by the Rajya Sabha. Under
Rule 101, if the House disagrees with
the amendment or proposes further
amendment or an alternative amend-
ment—it is the former that applies
here—the House shall return the Bill
or the Bill as further amended to the
Council with a message to that effect.

The Minister has promised that he
will try his best to persuade the other
House. I wish him success in his high
endeavour—I hope he does succeed—
but if he does not succeed, then Rule
102 will come into operation and,
then, 1 suppose....

Mr. Deputy-Speaker: Why should
we presume that way:

Shri Harl Vishnu Kamath: The fra-
sighted Parliament provides for such
a contingency and such a contingency
may arise. I do hope, if that happens,
we will have a joint sitting of both
the Houses in the Central Hall.

Mr. Deputy-Speaker: There is no
point of order. We now take up the
next item.

14.44 hrs.

JAWAHARLAL NEHRU UNIVER-
SITY BILL
The Minister of External Affairs
(Shri M. C. Chagla): I beg to move:
“That the Bill to establish and
incorporate a university in Delhi,
as passed by Rajya Sabha, be
taken into consideration.”

w
Sir, we have just passed a Bill with
regard to an ancient University with
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a very great name. I am now intro-
ducing a Bill to establish a new Uni-
versity named after a very great
man,

Shri Hari Vishng Kamath (Hoshan-
gabad): On a point of order, Sir, It is
painful to see that when the hon.
Minister is going to move a very im-
portant Bill, there is no quorum in
the House. Th2 previous Bill was pass-
ed without quorum—I am sorry to
say that—,but let there be quorum at
least now.

Mr. Deputy-Speaker: The B:l] is
being rung....there is quorum now.

Shri M, C. Chagla: Mr. Deputy-
Speaker, as I was saying, we have
just passed a Bill, putting on its pro-
per feet reorganizing and making it
stable, an old and ancient University.
I am now introducing Bill to establish
a new University which is named after
one of India’s greatest sons, Jawahar-
lal Nehru.

This is not going to be a university
like so many other universities that
exist today—I think we have about 66
universities—and the object of this Bill
is to establish in the City of Delhi a
distinctive university, a university
which will not b~ a mere dup'ication
of other universities but a university
which will have a personality of its
own, characteristics of its own, unique
in many ways.

May I give a slight historical back-
ground to this Bil'? The original idea
of having a second univrrsity in Delhj
arose from the fact that our existing
university in De'hi felt that, since the
number of students were becoming so
large and so many new colleges were
being established, there was a neces-
sity for a second university. The Bill,
when it went to the Selct Committee,
went with this scheme that the juris-
diction of the two Universities should
be demarcated; colleges to the north
of Aimeri Gate shou'd remain affiliat-
ed to the old University and the colle-
ges south of Aimeri Gnte shou'd be
affiliated to the new University, In





